
FIR No.59/19
PS EOW
U/s 406/420/120-B IPC
State Vs. Bijender Singh Lather

14.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
IO SI Kamal Kohli along with ACP Anil Samota

Heard. Perused. 

This  is  an  application  filed  on  behalf  of  the  IO  for  the

issuance of NBWs against the accused Bijender Singh Lather.

At  this  stage,  IO submits  that  he  wish  to  withdraw the

present  application  with  liberty  to  file  another  appropriate

application.

Considering the facts of the case and keeping in view the

submissions  of  IO,  present  application  is  disposed  off  as

withdran with liberty to file appropriate/proper application, as per

rules. 

Copy of the order be given dasti to the IO.

 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.07.2021



FIR No.834/2005
PS Prashant Vihar (Crime Branch)
U/s 392/120-B IPC
State Vs. Ravi Malik

14.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This  is  an  application  for  cancellation  of  proceedings

initiated u/s 82 Cr. PC and directions for the issuance of the

production warrants issued against the accused Ravi Malik.

Perusal of record reveals that the accused was declared

PO in the present case vide order dated 12.2018. Hence, the

prayer for the cancellation of proceedings u/s 82 Cr. PC is not

maintainable. 

As  regards  the  issuance  of  production  warrants,  it  is

submitted by the Ld.  Counsel  for  the applicant/accused that

accused is in JC in Meerut Jail in case FIR No. 65/2020 PS

Kankan Khera, Uttar Pradesh. 

Let  the  production  warrants  be  issued  against  the

accused for  Meerut  Jail  for  29.07.2021.  Jail  Superintendent,

Meerut  Jail  is  directed  to  produce  the  accused  Ravi  Malik

through VC on court Webex ID no. 1763312235.



Copy of the order be given dasti, as prayed for. 

Copy of  the  order  be  also  sent  to  the  concerned  Jail

Superintendent as per rules.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.07.2021



CC Amit Maan Vs. Somender Singh Anr.
 
14.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Fresh  complaint  case  received.  It  be  checked  and

registered.  

Pr: Ld. Counsel for the complainant.

Heard. Perused.

The  present  complaint  case  is  u/s  200  Cr.  PC.  An

application  u/s  156  (3)  Cr.  PC  is  also  annexed  with  the

complainant.

At request, put up for consideration on 23.07.2021

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.07.2021



FIR No. 498/2021
PS Alipur
U/s 25 Arms Act 
State Vs. Amit @ Sonu

14.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. This  is  an application  for  grant  of  bail

u/s 437 Cr. PC filed on behalf of the applicant/accused Amit @

Sonu. 

It  is submitted by the Ld. Counsel for the accused that

nothing was recovered from the possession of accused and he

was  falsely  implicated  in  the  present  case.  It  is  further

submitted that the applicant/accused is in JC since 01.07.2021.

It is further submitted that investigation of the present case has

already  been  completed  and  no  purpose  will  be  served  by

keeping the applicant/accused in JC. In view of the outbreak of

COVID-19 pandemic, prayer is made for the grant of bail.

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.

Perusal of the report revealed that the allegations against

the  accused  are  that  he  was  apprehended  with  a  stolen

motorcycle  and  illegal  weapon  with  live  cartridge.  The

allegations  against  the  accused  are  serious  in  nature.



Admittedly, applicant/accused is involved in five other criminal

cases.  Hence, there are cogent apprehensions that accused

might commit similar offences again, if  released on bail. The

investigation of the case is at initial stage.

Considering the facts of the case and seriousness of the

allegations  against  the  accused,  no ground is  made out  for

grant of bail to the accused at this stage. Hence, the present

application is dismissed. 

Copy of the order be given dasti as prayed for. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.07.2021



FIR No.117/2021
PS Crime Branch
U/s 25/54/59 Arms Act 
State Vs. Govinda
Vehicle no. DL-11G 5518

14.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for release of case property vehicle

bearing no.  DL-11G 5518  moved by the applicant/registered

owner Laxmi. 

Heard and perused the reply filed by the IO. 

As per the reply of IO he has no objection for release of

aforesaid case property to the rightful claimant. 

Directions regarding release of case property vehicle 

The aforesaid vehicle be released by the SHO/IO to the

registered owner on the following conditions:

i. SHO/IO should verify the particulars of the ownership

of  the  case  property  vehicle  and  identity  of  the

applicant. 

ii. Vehicle can also be released to the AR of the owner of

the case property on showing of the authority letter on

a properly stamped paper. 



iii. Photographs  from  all  angles  of  the  case  property

should  be  taken  including  the  engine  and  chasis

number and such photographs should be filed in the

police report in the court. 

iv. Such photographs should be attested under signatures

by all concerned parties. 

v. A Panchnama as per law should be prepared detailing

the proceedings of the release of the case property in

favour of a party. 

(Such photographs and panchnama should suffice

for  the  purpose  of  evidence  during  the  trial

proceedings as a secondary evidence admissible

in  law  if  in  the  event  the  original  of  the  case

property is not produced during the evidence). 

vi. An indemnity bond should be taken from the party in

whose  favour  the  property  is  released  as  per  the

valuation  of  the  case  property  mentioning  the

undertaking to  indemnify any other  person in  whose

favour  any  claim  relating  to  case  property  is

determined by any legally competent forum. 

vii. Mechanical inspection of the vehicle should be done

before releasing the vehicle if it is a case of accident. 

viii. In  case  vehicle  is  insured,  the  applicant  will  also

furnish  an  affidavit  to  the  SHO/IO  in  support  of  the

application  for  release  of  vehicle  that  he  has  not

claimed insurance money from the insurance company



pertaining  to  the  occurrence  of  accident  in  above

mentioned FIR. 

ix. With  these  directions,  the  present  application  is

disposed  off.  However,  if  there  is  any  objection  to

release  of  case  property,  objections  will  be  sent  in

writing  on  next  working  day  before  concerned

court/concerned Duty MM.

Copy of the order be given dasti. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.07.2021



FIR No.0079/2021
PS Crime Branch
U/s 420/188/120B IPC, 3/7 The Essential Commodities Act 
and 3 of Epidemic Diseases Act 
State Vs. Imran Khan

14.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Imran Khan.

Arguments  have  already  been  heard.  No  clarifications

are required.

It is argued by the Ld. Counsel that the accused has not

committed any offence and has been falsely implicated in the

present case. It  is further argued that accused/applicant has

clean antecedents and has never been involved in any other

case. It is further argued that the accused has been arrested

only on the basis of  disclosure statement of  the co-accused

Varun  Mittal.  It  is  further  argued  that  the  name  of  the



applicant/accused has  no-where figured in the present FIR. It

is  further  argued  that  investigation  of  the  present  case  has

already been completed and the custody of the accused is no

more required for the further investigation of the present case.

In view of the outbreak of COVID-19 pandemic, prayer is made

for the grant of bail.

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.

Brief facts of the present case are that the presentn case

is registered on the basis of a raid carried out in pursuance of a

secret information by the Crime Branch. It  is alleged that on

26.04.21,  a  secret  information  was  recieved  that  a  person

Varun is black marketing the Remdesivir injections and selling

it  at  exorbitant  price.  Upon this,  Ct.  Yuvraj  was deployed as

Decoy Customer and Ct. Sandeep Maan was deputed as the

shadow  witness.  Then,  the  accused  Varun  was  contacted

through whatsapp call on his mobile number and accordingly a

raid was conducted. The co-accused Varun offered to sell the

remdesivir  injection  for  Rs.15,000/-  each.  Upon  receiving  of

Rs.30,000/-  (source  money),  the  accused  Varun  gave  two

remdesivir injection to Ct. Yuvraj. Thereupon, the co-accused

Varun was apprehended and five remdesivir injections, 5 Fabi

Flu  tablets  packets,  the  abovesaid  source  money,

Rs.9,40,000/-  in  cash  and  one  Breeza  Car  were  recovered

from him.

During  the  investigation,  the  abovesaid  co-accused

disclosed that he has procured the remdesivir injections from

the  applicant/accused  Imran  Khan,  a  pharmaceutical



businessman.  Admittedly,  the  applicant/accused  belongs  to

Kashmir. It is pertinent to mention here that as per the CDR

details of co-accused Varun Mittal, his location was confirmed

in  Srinagar  on  22.04.21  and  25.04.21.  Moreover,  the  co-

accused  Varun  Mittal  was  in  constant  touch  with  the

accused/applicant from 04.04.21 to 25.04.21.

As  per  the  report  received  from  Cadila  Healthcare

Limited,  it  is  ascertained  that  the  details  of  the  abovesaid

injections  are  not  matching  physically  for  stickers  labels.

Meaning  thereby,  the  said  product  is  not  supplied  and

manufactured  by  Cadila  Healthcare  Limited  and  the  said

product  is  not  genuine  and counterfeited.  Upon this,  further

sections 468 and 471 of IPC were also added in the present

case. 

Further allegations against the accused/applicant are that

he has arranged the abovesaid injections and fake labels were

pasted on the said vials in conspiracy with co-accused. It  is

pertinent to mention here that seven fake labels of remdesivir

injections showing the rate of injections as Rs.5400/- instead of

the actual rate were recovered from the house of the accused

at  Srinagar in  Kashmir.  The allegations against  the accused

are serious in nature. 

The accused has surrendered himself in the court after

dismissal of his anticipatory bail from Ld. Sessions Court and

Hon'ble High Court. The accused is in custody of present case

since 07.07.2021. However, investigation of the present case is

at  the initial  stage.  The source and modus of  arranging the



remdesivir  injection  in  this  unlawful  way  is  yet  to  be

ascertained.

Considering the facts of the case and seriousness of the

allegations  against  the  accused,  no ground is  made out  for

grant of regular bail to the accused at this stage. Hence, the

present application is dismissed.  Copy of the order be given

dasti as prayed for. Copy of the order be also sent to the DLSA

(North) as well as concerned Jail Superintendent for intimation

and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.07.2021


